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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.179 of 2004 and M.P.No.77 of 2004 

Date of Order: This the 2nd Day of November, 2004. 

HUN' BLE MR. JUSTICE R.K. BATTA,VICEs-CHhIR11AN. 
HUN' BLE MR.K.V.PRAHLADAN,ADMINISTRATIVE MEMBER 

Shri Monoranjan Roy, 
S/U Late Jiteridra Kr.Roy, 
Resident of Railway Qtr.No.92/D 
Central Gate Region, Maligaon. 
Guwahati-.11. 	 ... 	... 	Applicant. 
By Advocate Ms.U.Das, Ms.Devi 

-vs.- 

1. Union of India, 
represented by the Secretary to the Govt of India, 
MInistry of Railway,RaIl Bhawan, 
New Delhi-i. 

2, The General Manager, 
.P.Railway, Maligaon. 

3. The Divisional Railway Manager(Personnel) 
N.F.Rai1way, Lurnding. 

4., The Divisional Electrical Engineer, 
N.F.Railway, Lunding. 

The hsstt.Electrical Engineer. 
N.F.Raiiway,Guwahatl. 

The Astt, Personnel Officer 
N.F.Railway,Guwahati. 	... 	... 	Respondents. 

By Advocate Dr.M.C.Sarma. 

0 R D E R. 

The applicant seeks setting aside and quashing 

of termination order dated 12.8,1991 as also reinstatement 

with full back wages and seniority with effect from 12.8.1991. 

The applicant also seeks condonation of delay in approaching 

the Tribunal. In this application It is stated that the 

tc 	applicant constantly pursuing the matter before the concer- L 
ned authority but his prayers have been turned down. No 

material whatsoever has been produced in support of this 

contd/- 
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statement of facts. In this application, it is stated 

that the applicant preferred a representation dated 273,20o1. 

The application for condonation of delay is required to be 

examined in the light of the order passed in 0A,No.127 of 

1992 filed by the applicant which was decided by this Tribunal 

vide order dated 28th March, 1995. In this judgment, this 

Tribunal came to the conclusion that there Is no material 

from which the claim of the applicant that he has been a 

Railway employee can be upheld1 It is further observed that 

the material produced by the applicant does not appear to be 

genuine and there is no reason to disbelieve the explanation 

given by the respondents in the written statemento This 

Tribunal further held that It was difficult to compel the 

Respondents to treat the applicant as an anployee of the 

Respondents in the absence of any vali.d appoIntments In the 

light of above observations it was clarified that the 

applicant may make a representation, if peissible in law, 

to the competent authority to consider giving him an 

nployrnent on sympathetic ground It appears from the records 

of MP.No 1.77 of 2004 that no such representation was filed 

by the applicant for a period of six years after the 

judgment of the Tribunal and the representation was flied on 

273.2001l Thus, the applicant was himself not diligent in 

filing the representation and In view of this he does not 

deserve any further sympathy. Moreover, the relief sought 

by the app.icant in the Civil .lpplication for quashing of 

the termination order dated 12.81991 reinstatement, back 

wages and seniority obviously cannot be granted,in the 

light of the decision of this Tribunal in 0J.No127 of 1992 

In view of the above, we neither find any sufficient 

ground or justification to condone the delay nor any merits 

contd/-. 
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N in the w1# application. The applicant has thus no case 

whatsoever for grant of reliefs sought by him In the 

Original Applicatione The condonation application and 

also Civil Application are hereby dismissed with no 

order as to costs. 

(K.v. PRAHLAUhN) 
ADMINISTRATIVE MEMBER 

	
VICE- CHhIRNAN 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
6UWAHATI BENCH 

Title of the case 
	 O.A. NO..I 7 Of 2004 

BETWEEN 

Shri Monoranian Roy 	....... Applicant. 

AND 

Union of India & ors.......... Respondents. 
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EE.FoRE: THE c::ENTFAL. ADMI N I sTRcT i YE Th I LiJN(L 

etjwHr i BENCIA 

OANo 	 of 20c1 

- 	 ivftnc.. 1.san an Roy 

-Versus- 

LJO :[ & Ors 

Respondents 

SYNOPS I S 

The app 1 ic ant; be ionc4s to the 1 cme r strat;um of the 

sac I ety and bec: aus:.e of li is poverty he could not prosec:ute 

his further study after c:io i nç mat r icu I at ion Hay I nc. c:ome to 

knc::w about certa:i n vac:ancies oc:curred in the office of the 

Asstt El ectr:icai ErIneer, Guahati the applicant submitted 

his application for his appointment as Khaiasi in the said 

•crffice The applicant aionç with his said appl:icat:ion 

-furn ishecJ all the necessary documents and testion I als The 

aforesaid news of vacanc:y came to the not ice of some other 

candidates and ac:cardinq ly they have also suI::mi tted their 

application in the office of Asstt. Electrical Ençin€?er,  

8uwahati for the post of Khal asi The appi icat:ion of the 

applicant was forwar'ded by the Asstt. E 1 ec t ri cal Enç ineer to 

the Div:i.sional Eiec:trica]. Encineer on 8.290 by a letter 

bearing No E/227/ 1 dated 8.2.90. Hence th i sap p1 cat ion 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act.1985) 

O.A..No. 	 of 2004 

BETWEEN 

Shri Morioranjan Roy 
S/o Late Jitendra Kr..Roy 
Resident of Railway G!tr.No.92/D 
Central Gate Region, Maligaon, 
Guwahat i - li. 

. Applicant. 

VERSUS 

1. Union of India, 
Represented by the Secretary to the Govt.of India, 
Ministry of Railway, Rail E4hawan, 
New Delhi-i. 

2.. The GeneralManager, 
N.F.Railway, Maligaon. 

The Divisional Railway Manager (Personnel) 
N.F.Raiiway, Lumding. 

The Divisional Electrical Engineer 
N.F.Raiiway, Lumding. 

The Asstt. Electrical Engineer 
N.F.Railway, Guwahati. 

The Asstt. Personnel Officer 
N.FRailway, Guwahati. 

.........Respondents. 

PARTICULARS OF THE APPLICATION 

I. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

IS MADE: 

This application is directed against the action of 

the respondents in not considering the case of the applicant 

ifor appointment to the post of Khalasi in terms, of the 
1 
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:judgment and order dated 28.3.95 passed In OA No.127/92. 

This application is also directed against the action of the 

respondents in not considering the representation preferred 

by the applicant prying for his appointment in the post of 

Khalasi. The applicant preferred OA No.400/2001 before this 

Hon'ble Tribunal along with MP No.238/01 praying for his 

appointment in the post of Khalasi. The applicant however, 

withdrew the said OA as before filling of the said OA as he 

had not availed the alternative remedy by filling 

representation to that effect. 

LIMITATION: 

The 	applicant 	declares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal Act.1985. 

JURISDICTION: 

The applicant further declares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tribunal. 

FACTS OF THE CASE: 

4.1. 	. 	That the applicant is a citizen of India and as 

such he is entitled to all the rights, privileges and 

protection guaranteed by the Constitution of India and laws 

'framed thereunder. . . 

4.2. 	That 	the applicant belongs to the lower stratum 

'!of. the society and because of his poverty he could not.. 

prosecute his further study after doing matriculation. 

.Having come to know about certain vacancies occurred in the 

2 



office of the Asstt.Electricai Engineer, Guwahati, the 

applicant submitted his application for his appointment as 

Khalasi in the said office. The applicant along with his 

said application furnished all the necessary documents and 

testimonials. The aforesaid news of vacancy came to the 

notice of some other candidates and accordingly they have 

also submitted their application in the office of Asstt. 

Electrical Engineer, Guwahati for the post of Khalasi. The 

application of the applicant was forwarded by the Asstt. 

Electrical Engineer to the Divisional Electrical Engineer on 

8.2.90. by a letter bearing No.E/227/1 dated 8.2.90. 

A copy of the said forwarding letter dated 

8.2.90 is annexed herewith and marked as 

Anne xure-1. 

4.3. 	That the Asstt. Electrical Engineer, Guwahati 

directed the applicant to report to the office of Divisional 

E:lectrical Engineer, Lumding for appointment as Khalasi and 

as per such direction the applicant reported the officer of 

the Divisional Electrical Engineer (DEE) and from there he 

was appointed as Khalasi in the office of the 

Asstt.Electrical Engineer, Guwahati. To that effect a memo 

as issued to the applicant directing him to submit the same 

in the office of Asstt.Electrical Engineer, Guwahati at the 

time of his reporting. Accordingly the applicant, submitted 

the said memo and office order was issued to him wherein it 

has been stated that the applicant has reported office on 

23.2.90 and he has been working as Khalasi in the pay scale 

of Rs.750-940 against the exiating vacancy. 

A copy of the said order dated 23.2.90 is 

annexed herewith and marked as Annexure2. 

j9oD 



4L.4. 	That the applicant while working as }(halasi was 

g,:étting a pay scale of Rs.,750-940. After such appointment 

I  applicant was working sincerely and he was allotted with the 

wOrk of a Messenger. During his service tenure he had to 

áttend the office at Lumding also however, to that effect 

official duly pass was issued to him. 

4.5 	That 	surprisingly enough the 	Asstt.Personnel 

Officer issued an order dated 12.8.91 by which the service 

of the applicant was virtually terminated. In fact the 

Asstt. Personnel Officer (APO) is not the Competent 

Authority as such the appointment of the applicant was 

approved by the Divisional Electrical Engineer as per the 

Office order No.E/227/1 dated 20.12.90. 

• 	 A copy of the said termination order dated 

12.8.91 is annexed herewith and marked as 

Annexure-3. 

4.6. 	That the applicant begs to state that from the 

aforesaid impugned order it is clear that the pay bills 

maintained by one.Shri J.N.Khakhlari (O.S)(P) . Electrical 

under Asstt.Personnel Officer, Guwahati kept the payment 

record of the applicant and due to his long absence same 

could not be located and hence the order of termination has 

been issued. In fact prior to termination no verification of 

the records of the service of the applicant was made.. The 	• 

applicant was also never issued with any prior notice of 

termination of his service. 

4.7. 	That from the Annexure-3 it is clear that due to 

non availability of records, the service of the • applicant 
4 
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was terminated Again it is clear that the official records 

of the applicant could not be traced out as one 

Mr.S.NnKhakhlari O.S.remained absent from duty for long 

time. The respondents kept on paying him the salary for more 

than one year and now for want of records, the service of 

the applicant has been terminated. It is pertinent to 

mention hare that service book of the applicant was opened 

and he was confirmed in his service Situated thus the 

applicant preferred OA No.127/92 before the Hon'ble Central 

Administrative Tribunal, Guwahati. The Hon'ble Tribunal was 

pleased to dismiss the said OA vide its judgement and order 

dated 28,3.95. 

A copy of the said judgment is annexed 

herewith and marked as Annexure-4. 

4.8. 	That the applicant begs to state that the Honble 

Tribunal while dismissing the OA was pleased to direct the 

respondents to consider the case of the applicant taking 

into consideration the CBI Inquiry. It is pertinent to 

mention here that the respondents requested the CBI to 

investigate into the cases wherein the respondents had 

doubts. Pursuant to the said requests, the CBI authority 

charge-sheeted some of the Khalasis on 31.12.93 and basing 

'on this a special case No.13(e)/97 has been registered 

before the Honble Special Judge , Assam under Section 120 

8; 420 ; 468 ; 471 IPC and under section 13(I)(d) read with 

section 13(2) of the Prevention of Corruption Act. 

A copy of the said Charge-Sheet is annexed 

herewith and marked as Annexure-5. 

wrl 

4.9. 	That the applicant begs to state that in the said 

5 



case his name was not there nor he has been summoned as an 

witness. The Hon'ble Special Judge vide its order dated 

5.8.98 has held that some of the accused are not guilty of 

the charges. 

The applicant craves leave of the Hon'ble Tribunal 

to produce the copy of the said order dated 5.8.98 at the 

time of hearing of the case. 

4.10. 	That 	the applicant begs to state that 	the 

respondents took a plea of fraudulent appointment in case of 

applicant and accordingly submission was made by the 

respondents in 04 No.127/92. However, the Hon ble Tribunal 

in absent of any such documentary evidence remanded back the 

natter to the Railway Authority to take appropriate steps 

taking in to consideration the CBI Inquiry. It is pertinent 

to mention here that CBI authority has investigated the 

matter and held some of the Railway officials guilty of some 

fraudulent appointment but, no such case has filed by CBI 

against the applicant. From the above, it is most surprising 

that the respondents have taken a plea that the applicants 

appointment is also fake one and hence termination order was 

issued. The respondents have not issued any notice or 

information before issuance of the said termination and 

abruptly terminated his service without offering him any 

opportunity of hearing. 

4.11. 	That 	the applicant begs to. state that 	the 

respondents have acted illegally in termir ating the service 

of the applicant. On the other hand the respondents have 

virtually casted stigma on the applicant without offering 

any reasonable opportunity of hearing. On this score alone 

6 



the impugned order of termination is liable to be set aside 

and quashed. 

• 4.12. 	That the applicant ventilating the grievances has 

been pursuing his matter before the concerned authority but 

till date nothing has been done so far in this matter. The 

applicant has been representing his matter before the 

concerned authority but nothing has come out in positive. 

Having no other alternative, the applicant filed Original 

Application. (O..A No 400 of 2001) praying for setting aside 

the order of termination with a further directIon to 

reinstate him with full back wages. It is pertinent to 

mPntion here that the prior to filing of the O.A the 

app2icant did not prefer representations and as such the O.A 

was withdrawn by the counsel, for the applicant taking leave 

to agitate the matter by filing appropriate representation, 

and accordingly the O.f was dismissed as withdrawn vide 

jtidgment and order dated 6.12.2001. 

4.13. 	That 	the 	applicant 	thereafter, 	preferred 

representation dated 16.02.2002 to the concerned authority 

praying for his reinstatement in the post of Khalasi. The 

said representation was followed by number of reminders i,e, 

remi.nders dated 27.05.2002, 17.07.2002, 20.11.2002 etc. 

Hbwever, the respondents have not yet initiated any action 

an the said representations. 

Copies 	of 	some 	of 	the 

representations as mentioned above 

are annexed herewith and marked as 

1NNEXURE-6 colly. 

•4.14 	That the applicant who belongs to lower stratum of 

the society is ünawear of the legal niceties and due to his 



poverty he could not come before the Hon ble Tribunal in 

time and as such the Hon'ble Tribunal may be pleased to 

condone the delay if any in flinging the O.A. The 

respondents authority however, kept on assuring the 

applicant that his case would be considered at an early date 

and to that effect sanction has already been made by the 

higher authority of the respondents. However, since nothing 

has been communicated as on date, the applicant now left 

with n option than to approached the Honbie Tribunal by way 

of filing the present O..A as a last resort. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:. 

5.1. 	For that the action/inaction on the part of the 

respondents in terminating the service of the applicant is 

illegal, arbitrary and same is violative of Principles of 

• Natural Justice. 

5.2. 	For that the applicant being appointed on regular 

• bEsis after following the due process of law, the 

respondents ought not to have terminated his service in such 

• manner and without following the law. The applicant, being 

• holder of Civil post is entitled to a notice before his 

termination. But in the instant case the respondents have 

chosen not to issue any such notice as required under law 

and as such same is not sustainable in the eye of law and 

liable to be set aside and quashed. 

5.3. 	For that the impugned order of termination has 

been issued as a measure of punishment basing on certain 

complaint and as such same is not sustainable in the eye of 

law and liable to be set aside and quashed. 

5.4. 	For that the impugned order of termination depicts 

tbtal non application of mind by the respondents as the same 

has been issued only on the ground that no • records. 
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pertaining to the service of the applicant could be found 

oLt in the office of the respondents and the person dealing 

with those official papers has left the office without any 

information. On such a ground very essence of the impugned 

order is not sustainable and liable to be set aside and 

quashed. 

5.5. 	For that there being a judgment in favour of the 

applicant wherein a specific direction has been issued to 

look into the matter and as such the matter of the present 

applicant required to be considered more so when: the CBI 

authority and Hon'ble Special Judge has given clearance 

regarding the mode of his appointment. 

5.6. 	For 	that 	in any view of the 	matter 	the 

action/inaction of the respondents are not sustainable in 

the eye of law and liable to set aside and quashed. 

The applicant craves leave of the Tribunal to 

advance more grounds both legal as well as factual at the 

time of hearing of the case. 

6.DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted 

all the remedies available to them and there is no 

alternative remedy available to him. 

7. M(TTERS NOT PREVIOUSLY FILED OR PENDINS IN ANY OTHER 

COURT: 

The applicant further declares that he has not 

filed previously any application, writ petition or suit 

regarding the grievances in respect of which this 

application is made before any other court or any other 

Bench of the Tribunal or any other authority nor any such 

9 
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application , writ petition or suit is pending before any of 

them. 

B. RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that the instant 

ipplication be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the following reliefs to 

the applicant:- 

8.1. 	To set aside and quash the impugned termination 

order dated 12..E3..91 and to reinstate the applicant in the 

post of Khalasi with full back wages and seniority w,e.f. 

'12.8.91. 

8.2. 	Cost of the application. 

INTERIM ORDER PRAYED FOR: 

Pending disposal of the application the applicant 

prays for an interim order directing the respondents to 

dispose of the representations filed by the applicant and to 

communicate the same to the present applicant without any 

further delay. 

.... .,.. ............ ... . ............ ... . 

PARTICULARS OF THE I..P.O: 

I.P.O. No. 

Date 

Payable at 	: Guwahati. 

u12. LIT OF ENCLOSURES: 

As stated in the Index. 

Moc- 
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VERIFICATION 

I, Shri Monoranjan Roy, son of Late Jitendra 

KrRoy, aged about 45 years, resident of Railway 

tPNo.92/D, Central Gotanagar, Maligaon, Guwahati-li, do 

hereby solemnly affirm and verify that the statements made 

in paragraphs 

true 	to 	my 	knowledge 	and 	those 	made 	in 

t 	 t 
paragraphs 	 P.).'ikV,are also true to my legal 

advice an d the rest are my humble submission before the 

Hon'ble Tribunal. I have not suppressed any material facts 

of the case. 

And I sign on this the Verification on this 

the 2kday of 	 2004. 

Signature. 
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1 $ri 	onoxjan 	c3aimi 	to be a 
, I 	

C  ajlway oniplyee j4 eleatrjcaL Departo nt aM iays 
IC;1 

i that his recQrd.3 eI pay bills were maintaired by 

Sri aT. No 1h . 	ariv, o(?) Eleatrical under APO/GHt, 
0: 

_c) 0 However 0  Sri 	mk1ary has been absenting fx' a 

long time and the underai.gne 	tias riot been able to 

locate any record8 regaxding appointment, Pay etth 

oI8ri Roy,So there is no question 09 Xmddx maLtng 

- 	•'.'••; 	 0 0  

payment in )4 • 	0 at 	 i this 1oment.Sr 	Roy . is 

.: O  

• 	• 	
0 	 - 

not 	orkir 	now as 	my inatuotion, • . 	• 	
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ANNEXURE 	4. Of"

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 
• 	 .• 	 . 	 •: 

Oriqinel ApplicLion No.127 or 192. 

Date of Order • This the 28th Day or 1arh,199. 

Justice Shri Ifl.C.Chaudhari, Vice—Chairman. 

Shri G.L.Sanglyine, Member (Administrative) 
..:.;. 	•':. 	 •••'-:.t 

Shri. Monoranjan Roy, 

/ 	 son of late Jitendra Kumar Roy, 
• 	 aged about 37 yc3trs, 

• 	 iitint of' Auilwy 	r.No ,02/D, •. 	. 	,. 	... 	•.i 

CentralGotánFar,Mali(jon, 
Guuehati-11, 	 • • • A)pltCaflt, 

By Advocate Shri. H.Rahman. 

- /ersus 
- 

1. Union of India 
represented by the General Manager, 	 . 
•N.1.Railway, Ilaligaon,Cuushati-11.. 

General Manager,. 
N.F.RailL.Jay, Malig3on,Guuahati-11. . 	 ,• 

•3..3vLRiluay Mari.ager,(P.ersonnel) 	 • 
• N.F.Railuay,Lumding. 

	

• Divi8i. onal. EIet;rical Cnginter, 	 . . 
.N . .F.Ra.ilu:y,, L.umding.: 	. 	I; 

Asstt .Electrical Engineer, 	. 	. 
N.F.Railuay,Cuuahati. 	. 

Asstt.P e r s o nri el Officer, 
N.F.Railway, Cuwa.hati. 	 , • . Rosa 	nts. 

By Advocate Shri B.K.Sharrpa. 

CHAUDHARI Y LçJ 

The, applicant applied for the post of. Khalasi 

(Group lu) and he was directed by the Assitant Electrical 

Engineer, Guwahati to the office of the Divisional 

Electrical Engineer, Lumding for cppcinting him as Khalasi. 

Accordingly he reported and waa appointed as Khalasi. It 

is 5tated by the applicant that he submitted the menlo 
I .  

contd... 2/- 
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i$uCdjt?Y 	O Ui sone1 LocLrrai ngflU 	 ufLL 

or t - Astt. 	trical Ln inco 	 n 	hnU t Cu 	nd 

n .
eChang of th mo the fnrml orfie order was h3fldEd 

ovor to hire His c le of p y wa I 	Q-YO/ 	WhUc he 

's: orking at the office of 	stt.EleCtric 
	ngincCr at 

.;.Guuahati he was being sent to work at Lumding office. 

According to him ho has worked in this manner since the 

.,' 
0 .appoie 	

i.e. 23 7.90 without any break. He 

• 	
was however, instructed by the Asstt.Personnel Officer, 

• ..Cuuehati not to, cume to the office f rum. 	
A memo 

to that effect wBs i8UQd to him on the same day 

12.6.91* lIe was not thereafter allowed to. perforlil 
duty nor 

his pay bill was prepared or salary paid. Aggrieved by the 

same he subrni ted an appeal to the appropriate authority 

•' 	
,but did not receiVeaflY reply. He has challeflcSd the said 

v.9 k. 

action of the 	.
rpspondents n anlyOff duty from 12.8.91 in 

this applica'ti9n whiCh was filed on 305,92. The applicant 

ts be directed to allow him to 
prays that the responden  

continua in service toqeLhcr with full beflG,fit of backUages 

rmination and to give him continuous 
from the date of te  

5
ervice benefit from the date of his appointment. He also 

prays for quashing the order dated 12.8.1. 

2. 	
Thó application is resisted by the respondentS. 

The main contention of the respondents is that the applicant 

was never employed as an employee of the Railway 

dr'ini st rat ion nnd he has nh sreprh3sonted the facts in 

thiS application. it is stated that the applicant had 

he channel pf 0eleCt 
ion nor he was appointed 

not crossud t  

cotd... 3/ 
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,1 
with the ru lucy adiinhstri3t inn 	1 he claim 	or 	the 	)IU1l' 3 flt 

/ 	
that, he 	 t has 	uork d 	with the ri 1uys is 	b3Od upon 	1w rod 

-_ 
document. . 	n that conflCCt.lOfl it. 3.6 stai.

- 
u L.11cu "-y 

of frauciplent appointmen 	 f' ts han come to suracc beIninç) 

( 	
t'ith thc case of' on 	Saal 'Kr. Deb (tho hd filcd O,A.17/67) 

and after injestigatinci into the matter one 3 N.Khakhlat'i 

• 	an emlôyee of the railL'as has been suspendecJ and a 

iscipinary.eflL1Uiry is started a.ainnt him on a qrave 

• 	
suspicion of his involvement in the fraud. ('ir B.K,Sharma 

now informs that the said person has since been compulsorily 

retired by way of punishment. it is contended t ht the 

Annexuresproducod aloncjwIth the application are incomplete 

and LIoy jirtj dnic!d 	it is denied thaL any memo was i sued 

or any formal order of' appointment was issued to the 

applicant as alleged. The meno produced by the applicant 

AnncxutC3 is a fraudulent document , it is also contended 

that tharecord in the office of DRII(P), Lumding does not 

shou-that'th,C applicant had worked. under AEE at Cuuahati 

as Khalasi. It is also contended that there is no' approval 

to the appointment of the applicant by the APO, (ujahati. 

it 	is contended 	that 	there 	Is no 	record to 	sup:oti the 

tact 	that,the 	applicant worked 	as Khalasi in IEC, 	Guuahati'8 

of'fic.1t 	is 	also 	contended 	that 	there 	ino 	pont f 

Khalai 	in 	the office 	establishtflont of 	AEC. 

3. 	At 	AnoxurC-1 	to t h e 	application 	is 	a memo issued 

by 	Assis 	ant 	Personnel Officer 	with the 	statemc-nt 'To whom 

it may concern' 	states that 	although the 	applicant claims 

tobe 'a 	railway 	employee 	In 	Electrical 	department and 

cont.d..... 
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sa:ys tnt .n,s recr5: and pay billS are main.taiflCd . Y 

Of IiC,e Superiptendent (), EletriCa1•detnt 

' 

	

	.underAPO, GuuahatL but the APO was not able to locate any 

resd reaçding hi .s pay. bills and othor,dOCu1iCflt
5  etc. It 

i5 al5o mentioned that Shri 
Khakhlari his been hsent f o r 

aiong time. This is also denied by the rispofldcflL5. t 

'AnnQYur(-2 to the applicatiOn s purported to be acopy 

of a lettei issued by P.EE to DEE, .F.Ra1luay, Lumding on 

2tt 	 •1 thc'3uhieOt of ongaqement of substitute Khala534 fo ,ruatdiflg 

dtd 
..applcationp ported to be wade for engagement as substitute 

Khalasia with an endorsement e9aln3t the nanc of the appli'ant 

n .whi,h he is advised to attend the of rice on 23.2.90 
i  

Alongwithoriginal certificates. This is denied by the, 

ur 	 respopdent5 in para 6 of the written statement. Annexure3 

1) 	. 	
,.ta,e.ap,piCat 10fl 

is purported to be issued, in terms. of 

DR(P)E1eCt./LUmd03 pdr No,E/227/1datd

0 1 2190  

H 	
•satingt,tt1C applicant reported to. the offic,e o, 

2,2.9O.afld since then, he has been w,tkig ,ynd, 
J.  

Cuwahati as Khalasi in the scale of .75D.-9SD/ i an 

existing vacancy. It is also stated that its issue is 

AP,O/Cuuahati. The applicant has rclid, on this 

, 	 . 	 •Annexure to support his contention that fie 	5ppointed,. 

Thee5P0ndt5 depy, in para 8 of the urittel7 st!tPmePt 

• 	

': having issued any such letter o order by any competent 

itriority and allege:t hat it seems to be a fraudUleIt 

document. They alSO 
state that the records do not 'show the 

I 	

' 	
applicant to have been uorking under AEE,GuJahati nor 

any approval of his appointment by the APO,Guuahati. The 

respondents have produced copies of letters dated 
• 	

30.1.92 

contd.... 	5/— 
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J",  
• 	.d 31.1.92 ;s AniicxUrOs to the uritLtn 	tat.erncnt * 3y the 

I 
L 

ltter djtcd O 1 92 th oflic..e of APO,(UWahaLi nado 

enquiries from DN(P)LuiniiflQ md -oked him to furnish Info r-

mátiop'.as'tO' uhothr,thC letter dated'20.2. 9 0 was, in fact ''  

issued by DRPi(P)Lumdiflh'5 office, uhpthc'r t'o applicant 

rd'ü Ubt'itut 'Khaimii in Luinding 	iViSiOfl prior to. 

;232 ..9,!1,d to srd such docuuient$ if any as were a,ailable 

in support or the status of the epp)tLaflt as uLtitUtC 

<hali.ThLh1 	 c. tr datd 31 .1.42 3s the reply from t h e 

Djui.sional 

 

Per !~ onrlel Officer, Lumding to APO, Guuahati to 

• 	h e af o esaid letter. It is st at.ed in that letter that 

t9S° file beating No.E/227/1 maintained in his 

office and the applicant sce m s  to have joined with a 

forged' document. Siini lar , informat ion was givOn in rispeCt 

•of,otrcflPloYn3m0ntion 	in that, letter. Out,qf..tto,se 

ohr persons the personS mentioned at serial No. 

had a lso riled O.As in this Txi,bunal being 0. A.35/92 and 

7/92 respectivelY' which have already been djsrnisad by us. 

' 	 annexed a letter addresed by: 
Thç respondents have also 

 

APO,Guuahati dated 27.5.92 to the Assistant Laboyr 

en t. 	
It appears that the applicant 

had raised 
a dispute bofore the Assistant Labour Commissioner 

in respect of hi,s being allegedly put off from ho duty.' 

It was explained in the letter of' APO that the application 

or the applicant for 
ongacement as substitute Khalsl us 

only forwarded to DEC but that no file bearing No.E/227/1/290 

in conneCtion with uhich the letter relied upon by the 

applicaflt,8S maintained by the office of DRi(P)/Lumdi 

ciliation proceedings were requested 

and consequently the 
con 

 

• 	to be dropped. 	4'_•,.".c '..' 

VV  

•2 

I 	. 

contd... 6/- 
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t .  

• 	The aj:plic ant hr:loncs to 	chcduid c ..ite community. 

The f,ct that he had appljcd for en a.jenent as Khalasi i 

ClHir' uvflu Ii 	m A,,w x ii r o 	1. fl (. o t.'r itLJn 	Ltt..iiiit . 1110 

question howuiur, is uhother in 'pursuance of that application 

the applicant was factuai.ly appointed or not ?P.ccording 

to the ,responJeiits he uas not aa appointed at all...It is 

lO- ttiej r Co5b that the .apo intiront order purported to be 

;produ.ced'by thapplicnt at I nexuie3 is not'enuine 

because there us no orijor pisod by DII(P)E1oct./Lumdiflc' 

No.C/227/1 dated 20.2.90 as no such file 

.w,as.in existence in that office. The applicant has however, 

not produced any order or appointment. Same question arose 

before us in other petitions one of them being 0.1.33/92 

which uas'disposed of by us by order dated 10.0.94. The case 

or thc applicant in that case was similar to the case of 

the present applicant . It was his content ion that af•ter he 

had submitted an application to AlE he was directed to report 

to duty and was engaged as Khalasl though no formal appoiotmont 

letter was issued to him and he continued to work as Khalasi 

and was being paid salary. However, he was sered with a 

notice to explain as to why his appointment should not be 

terninated because It had con done in a frauduient manner 

and it was not in accordance with the recruitment rules. 

The case of tie responJents in tñat case was that the very 

entry of' the applic ant was not in pursuance of any order 

of appointmen and a case of fraud had surfaced and enquiry 

was being made in that connection. The appointment of the 

applicant (in that case) thus was not an appointment and 
II 

p
fvcontd... 7/- 
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the" ai'plic  ant had no locus st.ndi to seck relief. The relief 

sought by, the applicant was 1  sirni,lr namely, that the order. 

of terniraipn •of,,'his ser .iico be quashed and he, be .alloue 
c 

to contiriuein 	e servic in the post where he was working. 
'::; 	- 	•• 	." 	•' ' ' 1 , 	 • 	" 	'. 	 t 	 ' 	 :' 	 '. 	 , 	.' 	•' 	 ' 	 •'•'' 

W. hj,ve ex'arnlned the.cir,cumst ences of alleqed fraud as well 

• as the qicit ion 
0 

ns "  to' •whoLhr r tho appo intiunt of' thc.app.licant 

in' that ose 'could be regarded as void ab-inito not being 

valid at,'the ihception it&clf uhi •c' did not creat any right 

	

• 0 	
inIioipp1Lont as uas'trged by Mr O,K.$herrna. We. have 

noticEd the relevant case law on the point. We held that 

although having regard to the various circumstances, noted 

by us the appllc3nt in that case may not be directly 

rsponsible for the,illogality or irregularity in the 

appointiiicrit. a n d could haie been himself a victim ,pf fraud 

on t. he ' pert, 'of some of ficors, since the termination or 

• servico,of the applicant was not based on the ground of fraud 

it,'an6un,t'd 1  only to termination sirnpliciter. That was not a 

	

• 	 ': 	 I ';: 	 , 	 , 	 0 '  

case u,hè&e would" be inclined to interfere. We therefore 

mainteined'thc order of terminaL ion and dismissed the 

P,P 1 i0I. The facts and circumstances and the points that 0 

• arise in the instant case are similar and in fct the 

applicant appears to be one of those persons who were removed 

0 on similar ground at about the seine time. The decision in 

that case would squarly apply to the instant case, 

1' 

In tho iruutant ccio tIara 1' no order of tnruni 'nuitjon 

as such. By Annexure-1 to the application dated 12.8.91 

the, respondents had refused to recognise the claim of the 

applicont to have been in their service. Assuming therefore 

contd 
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' 
tht the allegation of the açpliant that he' was orally 

• told by thc' ,ACC,(P) not to come to the " of"f' ice thit dons not 

amount to passing an order of terminatin and the quest ion 

:9f it bein: punitive in nature does not arise. This is a 

ease where somebody is claiming to be an employae or the 

• railways whereas the railways deny tnat fact. There is no 

'material from which the claim of' the applicant that he has 
I  

been ,a railway employee can be upheld. All, that the documorts 

produced and the cvermnim'its made in the applination would go 

to - hcw is only thut the applicant had made an application 

• seeking an employnent but there is no material to show that 

that was accepted by the respundens by making an appointment 

ir his favour. The' material produced by the applicant does 

not 6ppear to be genuine and there is no reason to disbelieve 
• 	 -- --•'--•-- - 	 _______ 
•- - 

the explanation cjiv en by • 	, 	 -. 

staturent. The applicant has not denied the statements made 

• 	by the respondents in the, written stateiient., It. is: thus 

• 	difficult for us to hold that the applicant has.been an 

enploy&':e of re!.pondents, and has been ileqally ,  preventod 

from working so as' to grant the relief' as preyed by him. 

In addition to the material in the instant case as considwJ 

abová andin the light of the  order in O..33/92 we are 

• inclined to dismiss the application. 	' 

6. 	.' 	Mr Fa)iman strLfluc)usly urged that the applicant. 

has buen made a victim by some officers of the Railways 

for which he cannot be blamed and it is harsh upon him to 

be deprived of the employment which was the source of'. his 

livelihood nd the Railways cannot deprive him of the 

( 	

\\4 	 contd 
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-6rnplc',iiiont 	00mo michi(f of their own officers. Ue do 

• 	.aprecit e the force of this submission and -sympthise with 
V - 	- 	 - 

t h e applicant for his plight. However, we find it difficult 

thee  

•.Q$XbC. tonruept the subrilssion of Nr Ran that an ordar 

of reinStatIrLflt should be passed. fir Rahman also submitted 

	

.-.-.-----. 	--.----- 	-.. 
that thc -. tspondent s may hold a propnr enquiry and- give an 

o portunity to the applicant to esLbliSh his innoccnce as 

th allegation of fraud would attach a blemish to him. We 

think tht what we propose to observe in the next paragraph 

will-' suffice to meet the and ofu5tice. 

' tie would like to observe as follows with the hope 

that the-respOndentS will try to do the maxifiiuffl for the 

• 	 e liçht of th.se observations in a much as aplicant in th  

the applicant. deserves sympathy to be shown. 

In our upinion, the whole thing having devoløped 

ir a hsphazard manner and the ppsibiuity of some ndunt of' 

prej.idice having been caused to the 8ppliC8nt does not 

- stend:comPlCLtY ruled out having regard to thp circumstances 

H 

III 

I 	- 

I- 

-i 

i& S 

-. 

- 	interalia that ho iiay not be directly 
responsible for the 

- - - illegaity or irregularity in the appointment and could - 

-- 	have been himself 	
victim of fraud on the part of some 

- officers, that rightly or wrongly he has worked with them 

and it has not as yet been proved in any proceeding or 

enquiry that he was a party to the 	h fraud te allegation 

of fraud contained in the written statoment may not come 

• 	in the way of the applicant for being considered for 

U
- . --........ .-

f appOintci)ent in futuI 	i--n any regular post would be available 

• '• 

	

':---. 	 contd. 	10/ 
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• with the r.c pond ent s and 	i I the app lic ant uotilri be clic:l tile 

:j 

 

and 'applies l,n the prescrIbed and reqular mner 1  In other 

words in considering such application if and when occasion 
- 	' 	 . 	•' 	 " 	

' ari'ses'it shall' not be thrown out merely on thb, gpünd that V 

thcro was an PlIegat ion of fraud mde againt him This 

Clarjfjcatjon will enable the applicaL to rnake.a representation r 	 '. 	.: 	.•.'. 	 , 

if it would be permissible in law to the competent authorities 

9 r .,, fai, luays to Consider giving him an jm(fltn 

8ymathetjcd However, we make it clear that our 
dtd  

ob'scrvntions above shall not be construed as clothing the 

.;app'licant 	ith 	any 	right 	of 	employment 	with the Railways, 
tI 

Ljkeuie the 	respondents 	wi 11 	be 	at 	liberty to 	initi ate 	any 

t criminal or departmental 	procedings 	relating 	to 	the alleed . 

1 fraud 	aijainst 	the 	applicant 	and 	further that 	this. judgment 

• 	shall 	not 	in 	any 	moanor come 	in 	the 	way of 	tho CX 	enquiry 

which appears to 	be initiated. 	So 	lo 	in the 	event of 	he 

•j. 	,( being "cqnsiderod for any appointment 	before any 	finding of 

fraud against 	him at 	an enquiry 	is 	reached and 	if such a 

finding is made thcr;fter, 	the 	respondents 	will 	be at 	liberty 
:.J ' 	. • to. take, such 	steps .fr 	termination 	of 	to 	service of 	the 

'0 
- 	

•0 

to applicant 	as 	may 	be open 	to them 	in'accord3nre with the 	law. 

' 90 	• 	In the 	result, 	the 	application 	is dismissed. 	No 
li' 

order as to costs. 
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rT /icflIttILLG AT QY. 	 KAU" 2erge Sh.at ?O. 

,tion 	 uica Zirt lr:fOZ'.atiOfl 
report o. 1c3l(A)f93-.: ate 3 2/93 

 ade resm 2. oupatiOn of 
-p1aInflt .: 'nfcrnant. --.--.---- -- - - - - 

I 	 - 	 I  

ro & address of 	I 	ir-es a addresses j 	Prc;erty(includ!rg I !.aos . ac!!resSes 	=ges or .1 cra 

aced • pornS art 	cf aced • pors as 	weaOnS fou r with of .d tne 	 f 	x'd c Ircur 

.p for trial. 	 not se-it u- fO 	partiiars) of 	 , 	to'-Ith It, in cr a 
r. tr13I.. 	ieth r 	• 	erO, ItOfl 	tt, 	 , 	u!'t cec! 

' 	c4 ' 	
er rt 	ica found er 

I fl '4i9t 	 rre.ed • ncIu 	 v4iatherr forwarded  
dIIJ a:'s: 	: 	to -agitratO. 	, 	 • 

I 	?bccnde_1 • 	 1 
I 	

— 

- ---- -- 

 

---- I- ----- - -- ---- - tT 	'.  
-rsyi 	 ,;ent 	 - 

tno then i/p,:,F.FIlyIQrf. 	 erciosed 	 eIo3. 

Uotir.d) 
VIII & P.O. 4aiguri. 
P.S. Udolg'JXI. 
t1it- Dirr'9 (Ms). 

(On bl1) 
2.Sri ).rtshni Pt. t'iS, 

. 
then Rd.tlQXk under 

./o/r/r.Fd/a1igaon. 
(rot arrested) 

Sri nanOstl F-'as 
O Sri t ag Cayt 

Pj..Pipaia, - 
ittr. 

P.S. Pats 
(ArDeStId, rcvt en bail) 

4Sti Sunli al.ke, 	 - - 
3/ta Lt. Abi c4akar, 
FNMU Iew colony(1.er ,C. Store), 
c,.hgtl..tr. o.i3O-83 Cdt. 
(*rested, rw on 

Sri Ttthirm 1.ajan5h!, 
SD I-t. rob r aa'anshi, 
v111- t.0kud'i taracfl, 
P.O. s. torakoMri. 	 t 	 - 

P.S. z Kssalpur,Dliti 4rtizp(tuSsa). 

_-- - n-:---  ---- 

or t.C. Stor*) ,Gw*hiti. 

I 	 (tted, flOW Cfl bell) 

1 	 7 Sri Sib. Paaad 4ih1. 

I 	- 	 Sri Q$I' 
1 	 MeIiQiO*rIp*.7' 	

ParU, 
Gewhatie 

restedt  

L2 

U 
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• 

1. 
• 	 ': 

•Srj 	tr' 	hir:shl s/o Sj 
•M2igsn 

i 

' 

• 	 ' 	 ' 

•1 	 • Sri Sk 
S/OLt, Tjz \ac/an 
1C4O ClQ;y, P&du,C: 

flOw on bd 

• • 	 10, ?k, Rh AU, 
S/C) S 	C1fl All !C 
vu •u 

• 	 Tarahj 
Dist :. 

• (AotecJ, flow ,  an bal. 

U. S 	Surj'. S 

• 	12 Sri 	4Lrth.:, 'oh. Blg 

13, Sri '- • 	• 	-. 

14. 	tu 

1. 	Sj Rny' Pitha, 

• 	Mdrises aro not 

on 

L 
I 

I ,  



O•iC ':- 

(I 

f. •) 

el 

I/f 	 I 

(41 

furthor rovolc'd th,t on bothe dc6btoti rt C. 	the than A1'Uf U(/C In 
- 1y'ç1rnca 	,aor.ourh an.&.ii nbdt h* enuthenei of their appo iront/pct1ng orders ad ult4ri 
,ectod that the erotntot of t te13 	. ,nlai we:e nt gnuIne but fa)o ore. d'ccortr.ciy, ih.v, o. 
flis were servc on them for tit'tion vide ietto 	C/P/C1/')ji fd/1 all 	2119/91 and oltimm 
f t z.rUcn of :vtccs rsora, 	xid oyvd cn thee v.t'a letter l.o.C3 /I'/t.4 /'.itd/J. all cte:,. r' 

ll. '11/2J92Pc.' E/227/Lft.1l/16,4G9 .311 'tr1 , il/17./-2-92 respoctivoty. We 
•'. enquiry was ccodectod aqe 	 the then c-(P)/  rt1ly/Cu,:.mttt ur.or thu f.tn1ry 

I t  
3ri. A. 	jkIa,th than /1r0/ 	.C.I iarr.ç on'i,y SrI Jiter.tra 1Qi,h1itri kNm [curd ct:ilty rd 

t Lr.'n'ent from orvIcs w 	t SJ. hhathlirt Ly ,Iw then 5r, Liv t'iorol 'rcrn3. . fflcer t' tY fia 

to order ic. !.9()/32(J) dt. i.7J1./93 wit jr'redLte- efot about 6(ix) yei t..(cro rn 
.lratt.e+lcn revq1cd Ahat tho rymo'rf 1  tte tld.i3 no. porac-fis vo jolitod SS Kbaloilin r 

r. .iy. on the Otranth c fe 	stn ortevs re o fIgured In the 	ol ii tt of cone'l(latos ii'Ie.( 'f 
tin Elect. Vett..by I ,j?•  lUy. :uon 'flç '1 eigin.4 .op)oint1ent fibs itid (C,CP(tn axe 
the olfioial 1tLrdh of -r1.. '.IikhLrI, Itf , t U(P)  nrxSor Ar.)/ W t/Ui ths 1  5. t4, tia tho 
' 	xotte tn-o c 	ed in rot on of wi 4i 	n i 4 no iucurtt/r U O 	Ct.0 re' 'n r t 	d 

-order.s. o ft basis in -lect'1ce1 	r 	c'Gve mx'it os it ftr -ioil to 	,% trri by t i 
I 	'r h's4.rtter rc,C i'Ji"/C cl/i c'tI Zj9f93. 	.i 	 I 

Purr imeigoti, t hp 

	

ftirthar 1 rovoiler.l . that rt Irt'thne 	-rr t 	, t o lhmr I iw C' 

.f. ;\itlo tri zE7MIp1 	*t 	CC 	 YJiahhlnfl tcC 1t 
..ur one Sri Dorga tHI 'ar4'1 if !.'nIpOta 	 lyrcnitLng him for o  job in fle lj.ioy ',',rtfrrii' 
•' 

 
DOSS issued a fk? z.rxlo'noir'trtcxit order i  o.C/227/ubtltute/oqv. dtr 4 . /ç1 in fV'UT 

di zs 	laltn hi. 	-1c• of C.i?Y  i7/.-o N. çC/- and oignod in the i.rio cf . . Kirjot, 	IC1 

cr cnl(: açor(V) 1 .r. IUya, 1 a1tgicr.. 	I K.A. Vos m1oritth the 	t.tIO m d fOrir fl 

rJ7d i• t tio ie r/j 4  y./y. iird ho hnd hared I. vor VIP 
 

nr:Ikoe. 1141 "e.rca1 i.e ciz'tro.Zri Ikandàl ,%ei , l not. join in his service on tht c'ty, Cci  '?/1/"' 
}1i/cflY office ti rexltt hi d'.tie. ri4 ('ott, the than N'4'urI. on i:.i r.' r' ;e' 0 ti r4 

— 	a 	ruirorfz " c 	ilr' 	tt 	z or i- c it. i 	r"firrtcad from L. (P)/ E t/ 	 r 	t t 

dt 	Jj'/9 tttet nO ituc1t,j.oCtc ,;to jgcrjed from tttja offIco it' 	o raie of .ti Ii 

• 	1so cmf1rood tIi the i.,o c'f.rj 	1'cee rot wpoar it' the 5co.inci .Ilt puhltaitod  

"27/.enlrç'[9 dtd. 24/7/. A otatonerit U/,, 10$ Cc.P.L. tas recorded [ron irI I urge 1 ,s 
lbo  

iii rnsicIontal prmij'3eo'ofirj 	e'd Sr1.J 	hathii,rt ,core s oarchod on 2/':.,g4 
ectiveiy. rtiring-tearch ccno Ircrininatifilt i1ocirc'tt1.e irclu'ing one priVito I tr c!''. 

' of surpota iloxi nrd.no. c11fuirQnt' i.F.fl1y,offtota1 ruber otrtp  

L .s &td wore takeii II to p000eton: 	ercfr m 	15 oviduCt that ' 	r 	t'r t ol menry flJ' 
ztIsin hixie job.. In tatli'4ny foptt. end, he 'uie'trd h1D off1ctcl xiher otn"pa fr tub ptcruoe. I 

Jo..PrIs 	fSrJi9,ath1a 	ctrtç9 CaCWjQ  rocLru £e i20ctU /r 

r 

*1. 

0, 

• 	1. 
co' 
4.*,.. 	 ( 

4' 

I' 

itr ,  

Cii 

1110 	% 
'MI It 	I 

inntntion /;ri Jtt. 	re .'Phlor, I;i then (, (  nn 	071th 	jL'arh 	uni1 t'u akix 19 11,  1 .10311 lU 1  SlIOn o n isv. I r., 	 'w1 a cn otci 	IftfiC 1: ori i,. 	cn/excstrotlon all liero 1'c'icd bolero t' 	ci 'blo 	'cI .1a.1 c'ody 	
i-ca ff cts riaro moo c4trir.ç Ir"015tigation for suret ¶rc, of '"irt  ,rzjs, :irarin 	

I I'ot1 Oaqcthaj,n but cou1d riOt ,lrrct m'i,o ' the 1ct 	l s rha OhOvQ 	ntjon1.no. accueed reraon2 are nbticc, 	g, a - Trj, 	in 5t2gtIn ,iio 	 L:P,.I1tt0 . 0 scnf;ht ortht fi!o ni oInt 	t/otiriq c , C.ItivOo- Icr, hv-c, 	offerer' ty the C t'.CCtc,t0 C 'lie  I 	Cc rir. ir,v et 	i ,rr2rii 'fl.co 	1 	4 -e4(c, I 1' 	' cc. 13( 	r a 'P 1. yell Gtnblj!Pyt 'agiitst ho 'aid 5upectc. 
I, there,crq, eenc 	 ticO cojrt of l 	ut'or tho 	tci 5ectjr of The wjtrsij 	

nd dOcijiont a.por iit cnclolod i.ifl prove tho caite. 
It Ia,  thareforet proycdthit proceZ may lrt1y  be i,uod to 	thoir ott da, 	jr 'ho :', onction crdr c't 	//g givon by ooirnotcnt 	th rity  oith :th-11tIon 	

oral or/ard ?cc rtary, ovideficolovidonc6a if feu:'g cd11 ho f -1 c'ulcod. 

r; 

	

. 	) 

'-- •', 	- 
- 	•-' 	 .,- 	* .O(i'.  

U. C 

I. Ii. 



.. 	 • 	- 	 ______________________ 

r 

 PIP 

11 	In the PIR ic that while Zrl Jitondra KhAkhlOrl rte 	fjrctir 
ft' Pd(1 QVw (03/P),:,p ikly, GUWIh.ti tndex Asstt, Paroonn.1 offic.r(ArO) .F. 	 uzLn 	. r i a c ina1c6nsracy tth Sri KrIst.na Iui 	t,., ti. th.n Ii.ad clerk jndr Q //Ii /IJ F 

44  i$ud uk. and (ozged 	pfltont/po5t) 	onrs In fni.u;: cf 14 nea. 64 	th. and thiruf tar thos. rarlons got a 'o1ntsd so Halesi in lstri, Joptt 

. 	 vea1Gd'tht a pansi list of solect.d candidat.n for nopointment in (.roup-L' 

in ruMa1ig n,Guwahatj during the poriod from Jun,C) onard wna pipp• -. 
•tha'fl4U*pJpeIt,psrodby . CXIM 	and no tsrviidatas for onpointrnt in electrical eepArtmont w a s  rto J 	 appOiotontLoup'Dt ctoc in •l.otricl diportno was arred frQm thu otfico of th '.t. Car (APO) . FBiy.C-taJ-tj 	 . •i --r 	- 	- 

4itQndra }k1oxi the than otfic. Sopdt. it ,  0/0 the Ao/::.r. Uyf'. -?rac',at 
the fo11rnIntj 	ba, fakapoating otJors in ayour of thier nnns as rndur. 

Lsttz 	 1.2/3/91 iO$UQd to 3L1I'/AC,Qy in tavoux of rt I otul Cbrgohain pa khaij fr 	I 	•(. y tettar, 	fa 	1lUd 32/iL/90 iss,,ied to Sr.k ...,J, I(iy. i'th in fotr Of 5VI 	 j 	ihvit fr 
11Se  

• Latt 	 td. 1/3/91 Issued to-i1ectricj FOro'an/'TL,Parxju in favour of 4ri Nivinjon ftsi,s(S(;) as -,, 
tai 

• 	. 
 

letter lot}1 HdId 27/3/9Irjuoijt 	 (jwhj In favour of Sri Ilanjit .athk as 	1i from It'J,C• • . - 	L,tt,r to, 	 13/11,90 Iu 	to L '/tPKP)jn favour of Sri S%vaTmn Vx. ti as 	 alasi(Powar) frcm /tt. t. 	 £ 1100 'bOVG r'cnir•no' letters wro p parod nd siçnod by .rL J. i'khlar1 th tIn c•/: - / 
aloo i3g ad the fol1Owin fa o resting ordert. in corinejv r ' 'Ith the ,eri 	ccrc"r,od i,r 	 -thocanujno oiçinturo dçrj •i.L, 	 the thon /'i/:  

'11 	r!f - 	- -.-.-- 	...•. 	-- 	 - 
orthr f '4 urdor edst. o,tt3/2 t. 11/12/90 signed on 10/12/ç(' in fr r of Sri Patpn ,1'trh .05 -- 	•- 	- 	 . 	 - 

'tt 	
0/1/1 51çnod cn I11/91 n frcur rf Ctj S11., 1 ,re 	j t.j jj- 

y. -  

1990 under ndet, 1.o./203/2 C'td. 	in fvo:r of Liri .aesh i1i an tizj pcstod "" , 	 .. 	•. 	- 	- 	 - 

dt. 20/1c190 1530d in favour of Srl T1ti: 	lajhonshi s 1,ht1m,jVerais te SF/CMu 

Lotc 	1' 	dtd.l0//90 in faur of Sri )blndra Qi. Ujov. , za as 	a1ti nd:d to 	 sicinad 

dtd,1O/i94o addross.d to hP/an in amm fftvajZ of u ii crkor nj Melasi rosted under 

	

---- 	 ----- \ 
• 	. •.. 	I , 	I 	••--- 	-. 	. 	 . 

.;•7 4 	N, •, 	- 	- 	•. 
•;?tt5 	dtd..L6/22-1.O90 in fnvour of 'unil Ma1akar(.C) as 1alosi posted tzcer LC/,flJ. 

• 	- 	. 
 

has rave..4 hat tvyo a .p?LI - ment litters w9re .soud by Lri .. Iki1ari in fvour of Sri : 
• 	C • c) 'd 	, , Gown1a(Stvid. 1otte .0. Z/221/1 dtd. I2JLi/90 and letter 1.. £V221/1192 dtd. It, US 
- • 	

• Cd LfldoX 	saF/pI:o r.apetively und 9s gC,nuthe slynature of $ri 	Qiaki, tle then tastt, Eloctr.c 
- 	 ligoo,. JorevQr i tholari the then LZ/P/tYB/aY hod issued anOthir fake petii,g order Ett. - 

OI 	under Id,t. 0.6/2133/2 dtd. 29/1/91 in favour of Jri Llacnpati I)aa as Plialosi thewinoj Sri an'rtl 
" 	15 'tiz T.rEr/W.tv4 directed to report to C/Nt.1 , udar the genuine signature of SriJlalodhor as, i:C 

71G*ahati. 	
_ 	 t 

that, all 13-nos, persons isentioned above had joined in theit respactive rleesn rf 
-. tine and o4 	th•ir service5 till 12/2/92 on the strength of the said faka arPointnent/postlng orders nert r 

• 	
Vt. M -of KhlaiLs were shown as spearad from other deptt/units as per ref erenc. given in their XOpctii:s, 

• 	• 	I.05tIflQ 0 - • 	 -. 	• 	. 

: •,i.. 	 • 

- - 	-• 	
--•----". 



1EXURE 6 al k y 

The General Manager, 
N.F. 	ailway/MaliSa 0fl 

 

Khalashi 	or 
Prayer 	for 	re 	- 	instatement 	is 	service 	as 	Electrical 

Sub any Group 0 poSt in scole Rs. 	750 - 940/- 

I 
due 	resoc1 	I 	beg 	to 	draw 	your 	kind' 	attention 	for 	under 

With 	

, mentioned few lines. ni 

That 	Sir, 	I 	was 	appointed 	as 	Electrical 	Khalashi th 	scale 	Rs. 	750 

- 
940/- under AEE/GuWahati vide letter No, 	E/227/1 dt. 	20.02.1990. 

I 	was 	terminated 	from 	service 	with 	effect 	from 
That 	Sir, 

08 1q91 after 	orkng 	satisfactorily from 	the date of joining 	 ' I  
12 

That 	Sir, 	against 	above 	termination 	I 	seek 	justice 	in 	Flonourale  

' 

'CAT" vide application No. 	OA-i 27 of 1992. v 

That 	Sir, 	the 	Hon' hie 	"CAT" 	has 	deli veredlucigement 	no 	' 

28.09.1,995 and 	passed the following order 

1. 	The charges of froud has not proved against 	me. , 

1 	shall 	not 	be 	thrown 	ou 	mre1y 	on 	the 	ground 	of 	ailiatiOfl 	of 
2 

froud 	made against 	me prior to tormlnat Ion of my 	service. 

it 	would 	te 	permissible 	in 	law 	to 	consider 	giving 	me 	en 

employment 	Ufl sympathetic and 	humanitarian ground. 	•. 

}, 
kt'O 

, 	

. 

That 	Sir, 	considering 	above 	all 	facts 	I 	repueSt 	your 	honour 	to 

provide 	me 	in 	any 	group 	'0' 	service 	in 	any 	department 	in 	any 	place 

under your control so that a poor family may survive fasting. 	 , 

Sir, 	once again I 	repueSt you 	to go in 	to the case sympatheticallY 

 

and 	passed your valuable order 1nfo'our of undersigned 	
for which act I 	and 

my family members will remain grateful to you for ever. 

With regards,  
YourS 	fni thfii ly, 

fly. 	Or. 	No. 	92/0 
Dated, 	MoliRaOn, Gifi Control 	onagar, 

. I 
The21i!,S. 	

' 	

MauigoOfl. 	
Guwahati 

ENCLOSE COPIES ARE 

.. 	Original 	Order 	of DRM(P)/E1CCt/1M 

benrfng No. E/227/1 dt. 20.02.1990. wst 
AEE/GHY'S letter addressed to DEE/LMG L 
bearing. No. 	E/227/1. 	dt. 	08.01.1990. 

Two 2nd Class duty. pass  No. 

	

	687700 8 
OGHY In 

 

685467 issued by AEE/G11Y 6 
favour of me. 

bearing 	No. 	CS/P/GI'IY/l 	cit. 	12.08.1091 	issued 	by 	APO/GHY. 
Letter 	 Yours 	faithfully,  
With best regards, 

('MANORAN1AN ROY -  

• 	C7 	- 	 ' 	

' 

, 	' 	 -- 	 -'•--- 	 -- 	••• 
..... ' 	 , -• 	4..- ''' .' ____-••.•-- 	 ' 	- 

- 

' 	'•..5 	• 	. 	• 	• 	. .5 	 . '-, '. ___ 

• 



• Th, 	
s." _____ 

H 
Sub:,- 	\PPLICATION FOR THE POST OF KHM.SI(REMINDER). 

Sirt 
With due respect, I beg to lay the following few 

lines for your kind consideration and necessary action 

thereof. 

That Sir, 1 being aggrieved by non consideration of 

my case for absorption as Khalasi, Preferred representations 

dtd. 16-02-2002 followed by reminders dtd. 27-05-2002 but 

till date I have not yet: received any suitable reply from 

your end. In fact I approached the Hon'ble.C?\T/GHY seeking 

reclressal of my grievances but said case was withdrawn by me 

taking into consideration the fact that I had not availed 
the alternative remedy available to me. (Copy enclosed for 

ready reference). In that case counsel for Rlys has assured 

me that I will get Justice if I make appropriate 

application in this regard. However till date I have not 

received any reply. 

In that view of the matter I request your honour to 

look into the matter and absorbe me in the post o Khalasi. 

Thanking you, 

Sincerely Yours 1  

Copy enclosed:- 	 ROY ) 

1) Judgement dtd. 06-12-2001 1 . 

• 	

To 

The G.M.(P) 
N.F.Rly, Maligaon 

2) Representation dtc1. 16-02-2002. 

M. ROY tS st   

\fr oc'&t< 

I 


